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"1) The Indian Administraiiv'c Scrvicc
{Fixation of Cadre Strcngtli) Four-
teenth  Amendment Regulations,
1981, published in Notification No.
C.S.R. 788 in Gazette of India dated
the 2gth August, 1981.

(@) The Indian Administrative Service
(rixation of Cadre Strength) Fifteenth
Amendment Regulations, 1981,
published in Notification No. G.S.R.
808 in Gazeite of India dated the 5th
September, 1981.

(3) The Indian Administrative Scrvicc
(Pay) Tenth Amendment Riilrs,
1981, published in Nolifkaiion
G.S R. 8og in Gazette.of India daifd
the 5th September,; 1981.

(Placed in Library. , No. LT-8830/51)

ia.23 hr* [

MESSAGE FROM RAJ\'A SABHA

SECRETARY; Sir, I have to report the
follo>ying message rcccjved from the Sec-
rctary-General of Rajya Sabha;-

“In accordancc with tlic provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha,l am directed to return
herewith the Approj*iatidns (Raihvays)
No. 5 Bill, 1981, which was passed by
thcLok Sabha at its sitting held on the
8rh September, 1981, and transmitted to
the Rajya Sabha for its recommendations
and to state that this House has no recom-
mendations to make to the Lot Sabha
in regard to the said Bill."

12.34 hrs

COMMITTEE ON PRIVATE MEM-
BERS” BILLS AND RESOILUTIONS

Twenty-ninth Report

SHRI G. LAKSHMANAN (Madras
North): Sir, I beg to present the Twenty
ninth Report of the Committee on Private
Members” Bills and Resolutions.

13.25 hrs
ARREST OF MEMBER

MR. SPEAKER: I have to inform the
House that the following wireless message
dated 15th September 1981, addressed to
Ibe Speaker, Lok Sabha, has been received
from the District Magistrate, Ghazipur, UP,
today:

iISAKA)

Re. Qucstiorvs
o/ Privilege
"Shri Rajnath Sonkar Shastri, Member of
Parliament aixestrd uiklcr section 151,
Gr. P.C. by police of Policc Station
Kotwali, Ghazipur at 3 P.M. today
on 15-9-81 in Collcctorate compound,
Ghazipur and kept in District Jail,
Ghatipur. under orders of the Suh-
Divisional Magistrate, Ghazipur.”
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RE QUESTIONS OF PRIVILEGE —Qm(rf.

{Interruptions)

SHRI BAPUSAHEB PARULEKAR :
(Ratnagiri) You cannot deprive the House
ofits right. You cannotusethe House as
your Ghamberl am sorry to say that. Your
decision is illegal---—--it is an ex Party
decision, it is an illegal decision____

{Intemipttons)

.. It is not befitting for the hon.'Chair
of this August House to Lndidge in this-
Therefore, I am sorry we are walking out-

: Mg Efftf

: SHRI BAPUS\HEB PARULEKAR:
Why. you have not allowed us to make our
submission” Sir ? This is the way you arc
going to

{Interruptions)

MR. SPEAKER: I am only concerned
with the privilege.

. {Interruptions).

SHRI ATAL BIHARI V/APAYEE:
Sir, today I am in possession ofnew evidence.
How do I discuss this? Will you allow us
today to give notice of a new motion?

MR. SPEAKER: Now the matter is
closed.

{Interruptions).

{At this stage Shri Bapusaheb Paritlekar and
some other hon. Members left the House)

{Interruptions).

SHRISATYASADHAN CHAKRABOR-
TY (Calcutta South):.. Mr. Venkataraman
totally misled the House.

{Interruptioiis)
MR. SPEAKER: Now Mr. Tytlcr.
SHRIJAGDISHT\"TLER (DelhiSadar).

Sir, two days back I have given a Call
Attention notice on Jamshedour riof.-».



235

[Shri Jagtlish Tyller]

Ycitcrday Mr. Deputy-Speakcr said that
fir would give a ruling today. But wc want
full discussion on this.

(/nterruptions)

MK.. SPEAKER: Galling Atlcnlion
nniicps arc undrr consideration, Mr.Tytler.

(InUrrupiion’s).

Vit q O, (n?™)
irtjciiT 193 i84 %
frrr 0T [

MR. SPEAKER :
under consideration.

They arc also

SURE MALIK M. M. A. KHAN: I
want full discussion. V I » APT

N%irr 1 A A

[Interruptions).

MR. SPEAKER: I am sorry I can’t
hear you. [

SHRI K. M. AYATHEVAR: Sir, I am
on a point of order under Rule aag.'llic
1Mu. Moittbers of this house, Mr. Aijunan,
Mr. Palaniappan, Mr. Kulandaivelu, Mr.
Nagaratnam and Mr. Kandaswamy were
illegally arrested and detained and were
assaulted, and we do not know the wher-
alMUla of these Members- 1 do not know
whether they are in safe custody or arc dead.

MR. SPEAKER: We have already
informed the House.

SHRI K. MAYATHEVAR (Dindigul):
I appreciate that but...

MR. SPEAKER: I have already in-

formed the House about the arrest of five
Members.

SHRI K. MAYATHEVAR: Therefore,
we want to know the place of their deten-
tion and the position regarding their
safety.

SHRI INDRAMIT GUPTA (Slsirhat) :
Sir, you have given your ruling. There is
no question of disputing your ruling or
clialienging your ruling, I wish to say one
thing.

MR. SPEAKER: About this ruling no-
thing could be done.

**Not recorded.
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SHRI INDRAJIT GUPTA: Not about
your ruling. The inattcr on which you
ilave ghP(D yobr ruling ii diipneid of by
your ruling u far as the rules go. But I
want to make one mbmi-wion Ijcfore I
go out.

MR. SPEAKER: VMiy should I lisico?

SHRI INDRAJIT GUPTA: This House
has been in tumknl for fcveral day* and
the leader of the HouMr.............

MR.SPEAKER:No. Sir. Nothing about
thi«. Not allowed. Now Mr. Woj nik.

{Interruptions)**.

{Shri Indrajit Gupta then U]Jl the Home)

SHRI K. LAKKAPPA (Tumkur) : While
he isgoing outheis ouibing ccrtain remarks
It amoimts to contcmpt of the House.
Will you kindly initiate proceedings against
the Member? I vmant cBtrgorica] reply
from you. It is a contempt of the House.
Is it not derogatory Vo the ruling of the
Speaker? There is a convention. T"ey are
not cxpected to defy the ruling af the
Speaker.

{Interrvplions)

SHRI JANARDHANA  PQOJARY
(Mangalocl: Oh the Ruling an Opposition
Member walked out. ITte same position
also occurred in 1958. 1 may bf permitted
to read our:

“Mr. Speaker: Order, order. I am going
to charge him for conteoipt of this
House. "Hw bon. Member may take
care, I warn him. Hon. Members
evidmtly think they can do anything
with me. Hon. Members must know
tlmt I have got the right to dccide one
way or tlic other; wliwvcr sits in this
Chair has got that rij*t under the
Constitution. Hf hears both sidrs, and
after hearing both sides he must say
‘yes’ or ‘no’. Hon. Members who want
to say “Ido not agree”.—they may or
may not agree-may keep that to them-
selves. He cannot protest like that.
If he protests it is contempt of the
House, contempt ol the Speaker. I
am giving this warning. This is the
first imprc”s'on Hors Membeii can go
out of mis House if they like; I have no
objection and I cannot prevent them.
But if, while going, they say “I do
not agree with your order; your order
is illogical or improper, I protest” —
this is an absolute violation of the
Rules or Procedure, itis a contempt
of the House and the Speaker, and I
cannot tolerate it ({intefinpliens) Hon.
Members can go if they so like.”



Govt.’s reported
Sim K. R. Puri’s Report on

bo. this is very dear. Hon. Members can go
if they m like. But they have made »orat
Affwrnoru.

MR, SPEAKER: It ii all ri*t. They
gone afecady.

There ia nothing on record. Without
By pcnrriaiion there is nothing on record.

Mr. Wasnik.

13.27 hrs

CALLING ATT?a"TION TO MATT"
or URGENT PtfBUC IMPORTANCE

Governments reported dicision on Shri
KJBL- Pur’areported on sale of Gold by
auction in 1978,

SHRI BALKJaSHNA RAMCHA"DRA
WAiNiK (Buldlwna): I call the attention
of the Mininer trfFiawicc to tb« following
matter of uegenc puWic importince and
I sequBfli that he may malec a sUtement
thereon;

“The reported decision taken by t”
Govenuaent on tho Report o1 Sltfi
K. R. Puri on the sale by auction in
1~ ' of gold hcM on Government
Abcwuit.”

TH3B MINISTER QF
fSHRI1 R. VENItATANCAMAN):
1 do not know whether they have waited
out on this item. ({Interrupttom)

SHRI ERA MOHAN (cQirabatpre0 I have
given a Gall aXlention oa the subject

MR. SPEAKER: That is under my
consiAerafion. Gall atienlion motions arc
not discuned here.

{Inttrruptions)
MR. SPEAKER: No. We shall see.

THE MINISTER OF FINANCE
(SHRI R: VENKATARAMAN) :
Mr. Speaker, Sir, Pursuant to the then
Finance Minister’s Budget announcemeat
mon 28-2-78, the Reserve Bank sold on
behalf of the Government a total quantity
of 12.956 tonnes of gold in 14 auctions

bctwmx May and Octobcr, 1978 for
Rs. S4.5 croros.
Sevxrai  allegations had been made

on the Floors of both the houses, in  respect
of auctions and there had been
pcftbfcint demands for an enquiry into
the safe of "Id by the Govta?unent m
197 «. Accocdingly. the  Govmiment
appointed on 17-5-1980, Shri K.R.

torriMI' Governor, Reserve Bank of India,
to examine die various policy and pro”-
dural  aspecti relating- tothe sale by
auction in 1978 of«old held on Govern-
ment acoouat and to advise the Govern-
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dediion on

sale of gold by auction (CA)

ment m to the ftjrther course of action
to be taken in tho light of his findings,
Shri Puri’'s Report was recri\rd on

On a preliminary examination of tlir
Report, it waj seen that it covered a wide
area and there were a few Mpocta on

clariScaijanB had to be sought
from the persons ooncemed. A Gnnp
IlIf Cabinet Minhtera ixmiiting of tl;c
Finaaec Miaistoc, Miniiler of External
Afiairs, MiniMcr of CoinmecGce
AUR»UT of IMV, Jusiiwt & Ojcopany
Affairs, was cooiBitutBd to go into *
niattiiT and indif*e the course of action
tsi lie' taken oh flic Report. Tlie Cabhiiiet
G»up hai h” a number 6f mecttnfs
aqd iiir Rrport is \mdcr acthr cxamiha-
tiott.

In para 1.5 of Shri K.R. Puii’s Report,
it haB"bca> itaed< that in wiriA' of the
itdker«« liAUliQcu under which he had
to iterit, lh« GovcTTMBent may like to
piMiue' th« matter indicated- by him
in paVh 14.7 «f Rbpoit thwBgfe tlie
cottecrhed mtstKsrrlies.

In pftffu 14.5 to 14.7. it U »"t<4 «bat
on mQuirv ii has L*pm noticed that the
sale t£,SA tAnw* of gold vali|«l ,at R».
17(4 croNt bad hc9n skown asiifui ilOl
biddpp o«t’of above meutionea quan-
tily.ol; gpid afOMnel, 4 tew wofiiW valued

atRa. 26.7. crores was financed A a

ofl*A»"*'tonnes ef gold valu<*d at Rs.
IQ.7 croroi NN&s purchased by the bidden
finances procured by ffitm.
THe: syndicate made a dliwt purchase
of 0.17 tormo of gold valued at Ra. 1.14
crores by partidpatin|f in the auctions.
It ~ Dbeen obj~ra'ihat the fin/cing
by tfiiC gyni®c*e was made poasiMe by
the active connivance and afflistance
of a grbm> of finauciatty strong and power-
ful burfion morchants of Bombay. It is
ac,cordingly stated that a prima facie
strong suspicion is crcated that the 1101
bidders had been mere name lenders in
relation to the piu-chase of arovuid 4 tonnes
of gpld valued at Rs. 26.7 crores and the
above mentioned quantity of gbld can be
said to have been conerned by the syndicate.

To enable the Government to make
furthpr investigUions, Shri Piffi forwarded
a secret note oa 20(th April, 1981 cont”a-
ing various details. The information
fumishfld in this note has been passed
on to the investigative Agencies of the
DeMutrtmaat of Revenue for further
acUoB. Appropriate action would Dbe
takoa uader the respective laws on the
basis of the results of these investigations.

The Report of Shri Puri is still urider
the ewynination of the Group” of Cabinet
Ministoss awi no final decision has yet
hcon takicn on it, whereas the-secret note



